IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH

0.A. 954/96

Date: 5-10-19G8

Betwean:

1, N. Sunder Raj

2. K. Ravi
3. Sk. Azeemuddin

4. N. Rajendran
AND

1, uynion of India
General Manager,
South Central Railway,
Secunderabad.

2. The Chief Personnel 0Officer,
South Central Railway,
Secunderahad.

3. The Deputy Chief Mechanical
Engineer, A
Carriage Repair Shop,

South Central Railway,
Tirupathi,

4. The Workshop Personnel Officer,
Carriage Repair Shop, South Central
Railway, Tirupathi,

5. Galib Khan,
HSK II Painter, CRS
5C Rly., Tirupathl.

6. Ch.Nagur, -
HSK II} Paintar CR3.
5C Rly., Tirupathi.

»» Applicants

«+ Respondents

Counsel for the applicantss Mr., S. Rama Krishna Rao

Counsel for the respondents:Mr, V, Bhimanna

mite 0 SALL buar-
Coram;

Hon'ble Shri H. Rajendra Prasad, Member (A)

Hon'ble Shri B.S. Jai Parazmeshwar, Member (J)
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O.A.

2.

jdentical to those

complied with in this case as well,

954,/96

(par Hon'bleShri H. Rajendra Prasad, M(&)?

and Mr. V. Bhimanna for the respondents.

JUDGEMENT

Date: 5-10-1998
! .

b

Heard Mr. 5. Ramakrishna Rao for thelapplicant

. The facts and circumstance of this QA

which were passed

l -_______..-0
. JAI PARAMESHWAR) (H. RAJEWDPA PRASAD)
ber (J) Mamber (A)

l
l

contained in OA 624/96 disposed

in the said 0A shall thefefbre be
| .

of by‘this Tribunal on 21-8-98, The following orders
I

-
wg-4 should fix up a meeting with the applicant

on a mutually agréﬂable date to ex%mine the

issue as indicated above and prepare aljoint

l
‘nota recording the visws of both sides} 1f

there are no differmnces the sam-lalso should

De rccorded. I1f theres is a differ=nce

in the

views then that note shouldbe putlup o R-2

deciding the issue on the basis o# the existing

rules and the direction of this Tribu
marlier which has been indicated,abov
cbncise form. In case it is fouﬁd e

for R-4 to call R-5 and 6 alsé he may
* l

notice to them also to attend thp mesting.

Time for compliance is two mon*hq from

the date of receipt of a copy of thip

|
Thus the OA i85 disposed of. |

= in a

Ccassary

Dictated in the open court
Dates 5-10-1998 |
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